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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH ; ALLAHABAD

Ex. Appeal No.55614/14

Arising out of O/A No.39-CE/ALLD/2014 dated 30.07.2014 passed by
Commr. (Appeals) of Central Excise & S. Tax, Allahabad.

For approval and signature:

HON'BLE MR. ANIL CHOUDHARY, MEMBER (JUDICIAL)

1. Whether Press Reporters may be allowed to see
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827 ¢ No

2. Whether it should be released under Rule 27 of the
CESTAT (Procedure) Rules, 1982 for publication
in any authoritative report or not? : Yes

3. Whether His Lordship wishes to see the fair copy
of the Order? ! Seen

4. Whether Order is to be circulated to the Departmental

Authorities? I Yes W

M/s Dalla Cement Factory : J
' ...APPELLANT{S}

VERSUS

Commissioner of Central Excise & S. Tax, Allahabad
RESPONDENT {S)
APPEARANCE

Shri Karan Sachdev, Advocate for the Appeliant (s)
Shri D. K. Deb, Asstt. Commr. {A.R.) for the Department
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Ex, Appeal No,55614/14

Per Mr. Anil Choudhary :

Heard., The delay in filing the appeal before the id.Commissioner
{Appeals), is sufficiently explained. Hence, the delay of 16 days is
condoned and the appeal is remanded to the id.Commissioner
(Appeals) for a decision on merits. The appellant is directed to appear
within 60 days of receipt of this order before the Id.Commissioner
(Appeals),

2. Thus, the appeal is allowed by Way of remand.
{Pronounced in the open Court)

(Anil Choudhary)
MEMBER (Judicial)
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